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Present ¢

Hen'wle Mr,Justice S.N.Malliek,; Vice-Chairman

Hen'ble Mr,B.P.Singh, Administrative Member

TAPAN KR, CHATTERIEE & (RS,
Vs

UNION OF INDIA & ORS,

F@r the applicants ¢ Mr M.K.Bzndyepahdy, counsel

Fer the respondents : Ms.K.Banerjes, counssl

Mleard en ¢ 4,2,99

Order on ¢ 4,2.99
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3.NoMalliek, UC

Uhen this mattsr is taken up Fer hearing Mp .M,

KeBandyep a=

dhyay, ld, counsel appearing fer the petitioner prays fer githdraual

ef this case by filing an application conceding that this fribunal
. [

has ne jurisdiction te éntertain this 0A, The eentention wé the 1d.
1

counsel appearing fer the respendents is alse that this Tribunal has

ne jurisdiction te entertain this spplication, Under such c1rcumstances
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tien therefere stands dispesed of, Ne erder as to easts. r
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the petitionar is all@uad te withdraw this application. The a@ﬁllsa- -

\:
VICE~CHAIRMAN

h
|

i
:
P
i




